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ORDER 

IA-2364/ND/2021: 

This is an application filed under Section 12A of the Code, seeking 

withdrawal of IB-2684/ND/2019. Learned Counsel for the IRP states that 

the CIRP order was passed on 12.05.2021. The parties had entered into 

settlement on 10.05.2021. The copy of “MoU” duly executed between the 

parties on 10.05.2021 is annexed along with the application. Form- ‘FA’ 

being consent of the Applicant is also annexed. Learned Counsel states that 

CoC is not constituted and no claims have been received till date. Mr. 

Deepak Kukreja, IRP present in person states that he has already filed 

Form-2 in compliance of the order dated 12.05.2021. The IRP further states 

that expenses and/or the fees are paid and nothing is due. In view of the 

above submissions and documents on record, we allow the application. 

Thereby allow IB-2684/ND/2019 to be withdrawn. The IRP is discharged 

forthwith. He further admits that no documents, assets or any property of 



the Corporate Debtor is received or taken possession of. The management of 

the Corporate Debtor is reinstated. 

The Application is allowed and disposed of in terms of above order.   
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